e

o g
";; E;'\ITL{[’LL J'\JA-aJ-l\I.LQIL'M \‘L Ve .L-t il DL uL 'Es qLL ‘\L 1&‘\1) ‘;L) ._,L‘ Nl koo

3

O

. S N =4 £ C
ueglstrﬁblon Uaas Moo 552 0f 15 ,
,@plic&nt.

L:Alji t;':(\:'.]uli o ® o s s & e & *
Versus
Senior Je;LananJL of Posts | -
o ocnondent s
Azawuy u;a and others .i s e ..+ BEespondents

Hon, Wr. Justice U.G. Srivastava, V.G,
Hon'ble iur., V.K. Seth, iiember (A)

against the three charges levied agair
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®

. (@) lilsappropriating the vealue of Samta Cruz
(Bombay ) insured letter dated 28,9,1987 for

Rs. 1000/= by showing its forged delivery to it
addressee (b) ilisapproptisting a sum of Rs, 1300/~

b

Hon, Mr, Justice U.,C.Srivastava,VC)

by not taking the same in Goverament Account although

el
it was credited in Saving Bank - Account holderts

ass LookNo, 624086(c) .lisappropriating e sum of

T

As. 200/~ out of total Rs, 450/% received by him
from saving bank Account, The enguiry officer was
appointed and the enquiry officer submitted his
report and the applicant was removed from service.
The applicant filed o departmental appeal which
was dismissed and the review applicaticn Slso Was
dismissed, according to the applicant, the charges
framed against the applicant was not oroved as Haji

had clecrly admitted the receipt of Rs. 1000/~

from the applicant in his statement given before the

reliminary Enquiry Officer, and when the final enguiry

took place, the applicant was not present, he wss
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examined and thereafter 4 attemps were made
by the applicant to cross-exaomine the said

witness but opportunity was not given to him,

({¥

2, The respondents have refuted the allejations
m.-de by the applicant and have stated that the

main witness attended the enguiry on 20.1,1989

and gave his aritten statement but cross-examination
was not made, He is a man of 80 years old and
cannot ke expected te attend enquiry again and
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again a
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igh the enguiry officer hes tried

best to get him cross- examined, So far as the

second charge against the applicant is concerned,
the depositor Shri Shankdr wanted to get his
brother Shri Shambhu Hath appointed as CZranch
P ostmaster Ehadde replacing the applicant. Even
it could be-szaid that the other charges have been
proved for which we make no final observaﬁion
the punishment could have been different in case
the applicant succeeded in proving that so far as

the first charge is concerned, the finding against

him is not correct,

3. In these circumsta ances, the punishment
order, appellate order and revkewing order are

set aside and the applicant is given an opportunity
to cross examine the said witness, Let this

examination be made within & period of 1 month

from the date of receipt of the certified copy
of this order, In case the applicant absented
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will recorded a finding after teking into

-~ , :
consideration his statement given on that date
as well as his statement given earlier., The

application is disposed of with the above

terms. No order as to the Costs, le’//
S '

LM
Member (A) - Vice~ Chairman

Dated: 15,4,19093




